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DR. HENRY AUSTIN (Ernakulam):
I have given notlice for Calling Atten-
tion on the subject of foods in Kerala
which have taken a toll of 57 people
so far. How are we answerable to
our constituency if such matters are
not taken up here?

SHRI CHINTAMANI PANIGRA-
HI (Bhubaneswar): The subject of
severe drought in Ornasa shoulg be
«iscussed. (Interruptions).

MR. SPEAKER: I am not listening
to anybody. All of you are speaking;
1 am nob super-human to listen to ten
persons at one and the same time. May
1 tell you, please sit down? As I have
seen thig morning there were some
Calling Attention Motions on floods.
But I Teel that the situation aboud
the floods is such that we must have
the discussion immediately.

SHRI VASANT SATHE: And dro-
ught also. {(Interruptions).

MR. SPEAKER: May I please tell
you, when I am standing, kindly do
not get up, Or, you sit here, 1 will not
get up from there. I have been a
Member for the last many years. I
have never known these practices be-
cause I was used to see that when
the Speaker is standing nobody gets
up. You have adopted those proce-
dures of the British conventiong but
I think we should not follow them
and we sghould have our own. I have
received a number of Calling Atten-
tion and other motiong about floods.

SHRI P. K. DEO (Kalahandi): And
drought also.

MR. SPEAKER: The Minister will
make a statement today, and then,
for the time that you may fix, I will
not have the least objection to dis-
cuss the drought or the floods I
would advise the Minister to find time
at the earliest because I cannot allow
so many motions on the same sub-
ject,—it will take too much of time;
in place of that it is beiter to have
a debate rather than waste time on
those motions, %

12.08 hrs.
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MR. SPEAKER: Please sit down.

Mr. Limaye, you sent this to me at
11-45 A

ot Wy fowd : wew W,
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MR SPEAKER: How <«could I
know it. You should have waited for
this. I have asked for the informa-
tion. You should give your notice in
time.
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raucous, and agitated voice that the

Privilege
curfew had been extended from

4 ram to 9 aM next morning. It

was also being annvunced that
those found on the 10ad would be
shot at. The announcement struck

me as unusual and uncivilised.
Even during the 1942 movement,
we heard no such announcement.. .

I explained to Shri Sukhdeo
Verma, M.P., and Dr. Yugal
Kishore, ML.A. (who were with
me at the Railway Station) that the
members of the BSF, whose intel-
ligence and character must have
been assessed by them till then
would treat this announcement as
a carte blanche to shoot even In
nocent unwary stragglers at sight
and that this announcement ignor-
cd the pitiable reality that there
are thousands in every city in India
whose homes could only be the
sireets even in the severest of
weathers.

I felt with bitterness and told
the Congress legislators (mention-
ed above) that eiven the alien rul-
ers of India had some decency and
our officers are conspicuously de-
void uf such feelings.”
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I also want to
make a submission. I have raised the

mat‘cr in the last session. You will
kind!y remember. . .

MR. SPEAKER: Kindly wait. Let
me first dispese of this.

SHRI JYOTIRMOY BOSU: Sir. in
the last session, Shri Dikshit said the
same thing about the order that was
given in Gujarat and which was nul-
lifled in the court.

MR. SPEAKER: Please do not get
up every now and then. I shall listen
to you.

SHRI JYOTIRMOY BOSU: He goes
on giving wrong information.

MR. SPEAKER: Will you kindly
sit down? Do not bring the other
matter. Mr. Limaye, I shall examine
the Home Minister's reply. I shall
examine vour present observations
and then let you know.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Since you have been
gnod enough to say to us that you
will kindly examine this issue, may 1
bring to your notice vne aspect of the
matter? The hon. Home Minister has
taken the stand that he had made a
statement on the bhasis of the infor-
mation received from the State Gov-
ernment. Would you kindly also
examine whether a breach of privil-
ege in that case does not arise
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against the State Government which
has supplieq the information to the
Home Minister, because the Home
Minister is bound to say that he has
received the information from other
agencies?

MR. SPEAKER: His question is
whether the information given by
the State Government to the Home
Minister should not be the basis of
privilege?

SHRI SHYAMNANDAN MISHRA:
1 have gone through the note that
has been submitted to you and circu-
lated to us. The Home Minister is
. taking the stand that he made the
© statement on the basis of the infor-
mation received from the State Gov-
ernment and other agencies. Would
you not also examine this aspect of
the matter whether a breach of pri-
vilege does not arise against the
State Government which has sup-
plied the information to the Home
Minister?

SHRI P. K. DEO (Kalahandi):
The Home Minister has got his own
source for gathering information as
well.

MR. SPEAKER:
examine it.

SHRI PILOO MODY (Godhra): I
want to know whether the State
Government is at liberty to supply
wrong information to the Home Min-
ister.

I shall have to

MR. SPEAKER:
be laid on the Table.

Now, Papers to

SHRI PILOO MODY (Godhra): 1
had written to you regarding a mat-
ter that I wanted to raise. It is re-
gerding the pay scales and salaries
¢of the staff which you had taken up
a year ago, and you had appointed a
committee to go into this, and they
have been deliberating for a whole
year without coming out with any...

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order...

1896 (SAKA)
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SHRI S. M. BANERJEE:
on g point of order, Sir...

I rise

MR. SPEAKER: This is a matter
regarding the Secretariat of the
Speaker, and he has appointed a com-
mittee. I would request the hon.
Members to kindly spare the Secre-

tariat. gmq S gAY A T Gy §, W
TF A E, WAL A Far A A o
W%aﬁ?{ﬂﬁ'ﬁ%ﬁmmﬁ'@"

SHRI PILOO MODY: I have a
very simple request that the work of

the Committee should be expedited.
That is all.

W&?H@?ﬂ: U9 I FIT A
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SHR] PILOO MODY: Why have.
you started a controversy on this?

st wy fawd () 0 =W X
Feamees &5t 798 Y, 1€ wamr @ 2
MR. SPEAKER: This is not to be

raised in the House. The Speaker is
not like a Minister sitting here to
reply whether this is right or not.
Let not hon. Members create these

conventions. ryy ITq 3 Tifaue §
TG AT G FEL L

SHRI PILOO MODY: I wish you
would just listen *to two more sen-
tences. Why are you fighting with
us on this? There is nothing to fight
I have a very simple request.
If you would only let me finish in
one sentence...

about.

MR. SPEAKER: Not in the House-
but in my Chamber.
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SHRI PILOO MODY: I am just
making a request to you that the
work of the Committee be expedited.

That is all.

MR. SPEAKER: After all, the
Secretariat should have some disci~
pline. This is the Members’ Secre-

tariat.

SHRI PILOO MODY: 1 am only
trying to ask you to expedite the
work of the committee. That is all.

SHRI JYOTIRMOY BOSU: I am
a member of this committee. It is
better if I have your permission to
say a word.

MR. SPEAKER: Not here.

SHRI JYOTIRMOY BOSU: Other-
wise, Members would not have a cor-
rect picture as to what attitude we
have taken in this regard.

MR SPEAKER: Let this Secre-
tariat function. We have appointed
a committee. If he has anything to
ask, let him approach me in my capa-
caty in my Chamber. Let him not
raise the guestion here as if he is
raising a question against a Minister.

SHRI PILOO MODY: I have only
raised the issue asking you to re-
quest the committee to expedite its
work, and nothing more. There is
no controvergy about it.

MR. SPEAKER.: Why does he
raise it in the House? Let him leave
it to me. He has written to me. I
shall care with the utmost respect for
what he has written.

SHRI PILOO MODY: Where eise
do I raise it except in the House?
It was after my raising it in the
House that the committee was ap-
pointed.

MR. SPEAKER: Let him kindly
understand one thingg I do not
think that he needs much more of my
explanation. He is very intelligent
and he understands everything.

206

The Chairman has written to him
already. In spite of that, he is rais-
ing it in the House as if 1 am a Min-
ister sitting in the House.

SHRI JYOTIRMOY BOSU:
I suy a word?

MR. SPEAKER: May I say one
thing tn» Mr. Jyotirmoy Bosu? If he
occupies a position as a member of a
committee or as the Chairman of the
Public Accounts Committee or any
other, so long as he iz there, he must
observe the conventions followed by
those people. He need not use that
position in this House,

SHR] JYOTIRMOY BOSU: You
have said something which is not
fair. 1 only said that 1 wanted to...

MR. SPEAKER: 1 have said it
after exercising a lot of my patience.

May

SHRI S. M. BANERJEE:
a point of order,..

I rise on

MR. SPEAKER: Point of order on
what?

SHRI S. M. BANERJEE: 1 rise on
a point of order on this, and I want
your ruling on it

MR. SPEAKER: There is no ques-
tion of my ruling on it. This is not
something pending for discussion be-
fore the House.

SHRI S. M. BANERJEE: My point
of order 13 simple.

MR. SPEAKER' You have started
taking up the cause of my Secretariat
as you do about a steel plant or some
other organisation.

SHRI MADHU LIMAYE: What is
the difference?

MR. SPEAKER: When 1 have ap-
pointed a Committee, the House
should be satisfied with that.

SHR] 5. M. BANERJEE: On »
point of order. . .
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SHRI PILOO MODY: I want to

know why I did not receive this

paper before 10 O’clock this morning.

MR. SPEAKER: I am sorry you
received it only this morning.

SHRI S. M. BANERJEE: In this
House, at our request, you were kind
enough to consider it and appoint a
Committee. Now an extension given
to the Committee is always quoted
in the House. I want to know who
has given them extension to continue
for whatever period they can

MR. SPEAKER" No, I am not pre-
pared to reply in this House.

SHRI S. M BANERJEE Under
the rules, they should take the per-
mission of the House Kindly see
our rules,

MR. SPEAKER So long as this
Committer 1, functionming. please do
not raise this matter.

SHRI 5 M BANERJEE' How long?

MR SPEAKER This 1s not an
ordinary Commuttcre of the House.
Tt 1s not to be ramsed mn the House.
No time-limut was fixed. There 1s
no question of extension

——

MR SPEAKER-
Mirdha.

Shri Ram Niwas

SHRI JYOTIRMOY BOSU- 1 have
to make a submission Four days ago
I rased an iscuc 1nvolving the Border
Roads Task Force's atrncities on peo-
ple in Meghalaya and then the Chair
had given a clear directive to the
Government to come out with the
details. Four days have passed.
Neither the Defence Minister nor the
Home Minister, who is in charge of
tribal affairs, has bothered to come
out with the facts. They have flout-
ed the direction of the Chair. It is a
very serious matter.

1898 (SAKA)  Papers Laid
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MR. SPEAKER: ] do not know
what the matter was. I will look
into it.

SHRI JYOTIRMOY BOSU: They
are sitting over it.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K
RAGHURAMAILAH): There is no
question of flouting the direction of
the Deputy-Speaker. I have con-
veyed 1L to the Defence Minister. We
have to await his report.

SHRI K. S. CHAVDA (Patan):

There 15 one matter...

MR. SPEAKER: No, not without
my permission. Please sit down.
Papers to be laid on the Table.

12.28 hrs.
PAPERS LAID ON THE TABLE

REGISTRATION AND LICENSING OF INDUS-
TRIAL UNDERTAKINGS (SECOND AMEND-
MENT) RuLEs, 1874

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C SUBRAMANI-
AM) 1 beg to lay on the Table a
copy of the Registration and Licens-
ing of Industrial Undertakings (Se-
cond Amendment) Rules, 1974 (Hindi
and English versions) published in
Notifieation No. G.S.R. 274(E) in
Gazette of India dated the 19th June,
1974, under sub-section (4) of section
30 of the Industries (Development
and Regulation) Act, 1951 [Placed
in Library. See No. LT-8089 74.]

NOUTIFICATIONS LNDER ALL INDIA SER-
vICES AcT, 195!

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf
of Shry Ram Niwas Mirdha, I beg
to lay on the Table a copy each of the
following Notifications (Hindi and



